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sector and Rs. 1,250 crores in the pri-
vate sector. This is a very significant 
feature in the developing economy of 
the country for it indicates that we are 
in the midst of an industrial revolu-
tion. 

Criticism has been levelled in the 
House about the insufficient return 
from public undertakings. I am 
sure we have already turned the cor-
ner and we arc in the midst of a gene-
rating economy and these very public 
undertakings are sure to pay and fin-
ance our planning in some time to 
come. While I congratulate the 
Ministry on such an achievement, I 
feel that not sufficient effort has been 
made about the removal of regional 
disparities in the matter of location of 
heavy industries. I am grateful to 
the Ministry for the expectation which 
I have got that they will be locating 
the machine tools factory in Punjab 
and they will be selecting Ludhiana 
for the purpose, which is the nerve-
centre of small-scale industries. I feel 
the emphasis has now to shift from the 
heavy industries to small-scale indus-
tries, and I believe the policy of the 
Government now is that the heavy in-
dustries should depend for their com-
ponents on the ancillary industries. 
From the point of view of that ob-
jective, I feel that Ludhiana will be a 
place where this machine tools fac-
tory which is expected to be given to 
Punjab should be located. 

Mr. ChaJrmaD: As the Hause will 
now take up Private Memben' busi-
ness, the hon. Member may continue 
his speech when the discussion on the 
Ministry of Cemmerce and Industry's 
Demands is resumed on Monday. 

PREVENTION OF HYDROGENATION 
OF OILS BILL---contd. 

bv Shri Jhut.m SiAh4 

Mr. CbaInDaa: 'ft1e Howe "m now 
take up further cII8eusBIon of the 
lOB (Ai) LSD.---3 

motion moved by Shri Jhulan Sinha 
on the 24th March, 1961, namely,-

"That the Bill to provide fur 
prevention of hydrogenation of 
oils in India and for matters con-
nected therewith, be taken into 
consideration." 

Out of 2 hours allotted for the dis-
cussion of the Bill, 54 minutes were 
taken up on the 24th March, 1961, and 
1 hour and 6 minutes are now avail-
able. Ch. Ranbir Singh was in pos-
session of the floor. He may please 
continue his speech. 
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Slut II&rWa Cbaadra IIa&Iuu (Pall): 
I coneratulate the bon, Member who 
has sponsored thla Bill on hiJ ainoerity 
of puI'pOIIe and conviction and on the 
tenacity with which he hu been pur-
luJnc the matter all the year round. 
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Shri V. P. Nayar (Quilon): And 
for misplaced enthusiasm. 

Shri Barish Chandra Mathur: I 
wish to say that I was never ·so much 
in agreement with my ho·n. friend Ch. 
Ranbir Singh as today On all that he 
has said in support of this Bill. When 
I say all this, I do not forge.t the great 
contribution made by my han. friend 
Shri V. P. Nayar and the arguments 
advanced by him. It is after taking 
into account all those arguments that 
I am advocating my support for this 
Bill. 

I flung a small question at Shri 
V. P. Nayar when he gaid that in the 
absence of hydrogenated oil, the 
people in the south would be in diffi-
culty, bc-cause they had now taken to 
theSe hydrogenated oils. Previously, 
they were using fresh coconut and 
other oils; now, that is not available; 
it becomes rancid with the passage of 
time. This was what my hon. friend 
was saying. I just flung a small ques-
tion at him and asked him what they 
were doing before the hydrogenated 
oils came into the picture. I could not 
get any satisfactory answer. The 
answer was that fresh oil was avail-
able in the village all the time. 

Shrt v. P. Nayar: The answer is 
that more and more Of coconut oil 
is being consumed by a variety of in-
dustries, and the populatiOn is grow-
ing !IO much that coconut oil produc-
tion has not grown in keeping with 
it. 

Shri Barish Chandra Mathur: That 
is just a fiction and nothing mOl"e 
than a fiction, and that has been ex-
ploded in many ways already. 

I may just tell him how this very 
argument was advanced formerly, 
when I had something to do, in a little 
way with this affair in Jodhpur State 

i~  was just 36,000 square miles in 
extent. BeiD, fully convinced that 
the hydropnated oils should be stop-
ped, should be stamped out and rooted 
out from the State of Jodhpur, I \WIl-
ted to do something in this matter. 

Oils Bill 

Then, I was an official, and I wanted 
to take a strong attitude. The Chief 
Minister of that State who happened 
to be an Englishman, and the Finance 
Minister of that State who also hap-
pened to be an Englishman could not 
appreciate, just as my han. friend has 
not been able to appreciate, my atti-
tude in keeping hydrogenated oils out 
of that State. They said that it was 
abSOlutely impossible and it could not 
be done, and if I did it, the position 
would be that no ghee would be avail-
able in the State and people would 
sutTer. But what happened was that 
hydrogenated oil was rooted out of 
that State for full ten years. The 
arrangements made b} that Govern-
ment at that time prevailed, and ghee 
was available all the time, and the rRte 
at whieh ghee was sold did not go up 
from between ~ chattaks a rupee to 
~ chattaks a rupee. At that time, that 
uspd to ~ the ratl' at which pure g:1l'e 
was sold. And the myth which was 
being flung in our facp by the (cJpmost 
people in the State was just pxploded. 
I have not. the least doubt that if we 
adopt this Bill, and if we just realise 
that pure ghee is better than hydro-
genated oil, 'and that fresh oils are 
better than hydrogenated oils, we shall 
be able to get sufficient quantities of 
ghee and fresh oils in this country, 
and we shall be able to meet the situa-
tion. Even at present, the total qucm-
tity of hydrogenated oil is just half of 
the total quantity of ghee consumed. 

The Deputy MInIster of Food and 
Arrical'hlJoe (Shrl A. M. Thoma,): 
When was it that the hon. Member 
took this step? 

8hri Barish Chandra Mathur: I 
took that step in 1945 or 1946. 

Mr. CbalrmaIl: I would like to 
have the guidance of the House with 
regard to the time-limit for the 
speeches on this Bill. We have 1 hour 
and 6 minutes left, which means that 
this discussion should come to an end 
at 4.36 p.m. today. The hon. Minister 
wants half an hour, and the Mover of 
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the Bill might need at least five minu-
tes, which comes to a total of 35 minu-
tes. That leaves us hardly half an 
hour. 

As for extension of the time, the 
maximum extension tnat is possible 
now, in view of the business before us, 
is 10 minutes or 15 minutes. It is not 
possible to extend it beyond that. I 
have got four more names here, or 
rather, four more chits here from hon. 
Members who wish to speak. 

Shri D. C. Sharma (Gurdaspur): I 
have not sent my chit. I also want to 
speak. So, you may count it as five 
chits. 

Mr. Chairman: I am afraid It 
would be very difficult. 1 hour has 
been allotted for the next Bill, and the 
third Bill also should get started today 
and have at least five minutes, and 
then it can be taken up on the next 
occasion. Therefore, I am afraid that 
either some of the hon. Members 
might withdraw their names, or the 
time-limit will have to be six or seven 
minutes for each Member. Hon. Mem-
bers can choose whichever way they 
like. 

Sbri AmJad AU (Dhubri): I have 
sent my chit already, and I want just 
five minutes. 

Sbri J[hedllkar (Ahmednagar): I 
would like to make a submillBion. This 
Bill which is under discussion really 
brings to the forefront the issue of 
nutrition, the issue of cattle protec-
tion and 80 on. So many points con-
nected with our food problem are in-
volVed, and it is not simply a Bill that 
we are debating or a particular clause 
on which we are speaking. Therefore, 
looking to the nature of the subject 
that is before us, which has come up 
after a lon, time, and considering the 
fact that, as you yourself, Madam, 
know, being a doctor yourself, nutrI-
tion is an important subject, I would 
appeal to the House to ,ive us a little 
more time tor the consideration ot thll 
Bill. 

Shri Hariah Challdra Mathur: We 
need not conclude our discussions on 
this Bili today. We can takl:' it up on 
the next occasion, if we want the 
other Bills to have their turn today. 

Mr. ChaJrman: I am afraid that is 
not possible, namely that we keep 
this Bijl pending and take up the 
next Bill. This Bill has to be disposE'<! 
of before we take up the next Bill 
which is on the list. Shri Harish 
Chandra Mathur may continue his 
speech. I shall consult the 
hon. Speaker if he wants this Bill 
to be postponed to the next occasion. 
But the hon. Members whose Bills are 
next on the agenda and will have their 
turn to move for their consideration 
may not feel very happy about it, if 
their Bills are not taken up. They 
miss the opportunity completely; they 
may never again get a chance of mov-
ing their Bills. That is my difficulty. 

Shri Harish Chandra Mathur will 
be as brief as possible. 

Shrt IIartIIb CbaDdra Mdhv: I 
teel very strongly in this matter. Aa 
my hon. friend ha. put it, thil raise8 
very fundamental point.. I never 
thought that vested interests are 80 

powerful in this country that they 
would be able to stop us, the Govern-
ment, the scientists and others trom 
going ahead in their way in this par-
ticular matter. Thi. matter has been 
raised in Parliament timet without 
number and keen awareness and in-
terest have been shown by bon. Mem-
bers on all sides. ,Yet thiJ hydro-
genated oil has become a part ot our 
life. 

8hri V. P. NaJar: Let us aee the 
voting. 

Sbri BarIsh Cbaadra ....... r: 
Some people think that this hu 
become a part ot our lite just lfke 
opium was for Bome time a part of the 
life of the Chinese. If it wall euenUal 
~ the Chinese to 10 on con.umin, 
OPIum, it may be necessary tor us to 
1(0 on conlumin, this hydro.renated 011 
because It has become a part of our 
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rShri Harish Chandra Mathur] 
life. I consider it to be more danger-
ous than opium--this habit. 

Shrl V. P. NaJar: Is it a narcotic? 

Shrl BarIsh Chandra Mathur: I 
think it is more dangerous than that. 
I consider it to be a slow poison to the 
health of the nation. It is a most dan-
gerous and insidious enemy of animal 
husbandry. That has been very 
strongly pointed out by my hOD. 
friend. When I gave the example of 
animal husbandry, I had in mind what 
I found even in the Jodhpur State. 
There animal husbandry used to be one 
of the most important sectors of the 
economy. It was an important ex-
porting centre. Within three years, 
vegetable ghee had displaced this ex-
porting centre and what we found was 
vegetable ghee coming from outside 
and getting mixed with pure ghee and 
people having a roaring trade. So ani-
mal husbandry was suffering. Every 
hearth and home has been exploited. 
We know that the consumption of 
wine is restricted to 5 per cent of the 
population. But here is something 
which exploits every hearth and home. 
Either you are being cheated or some-
body else is being cheated. 

In Delhi, I was purchasing gree 
from rural areas, pure ghee paying for 
pure ghee. But all the time I found 
that it was never pure ghee. I sent a 
sample of it to my hon. friend, the 
Deputy Minister, to get it analysed and 
say whether it was pure ghee that I 
was paying for. He got it analysed and 
told me that 70 per cent of it was 
vanaspati. So 30 per cent only is pure. 

Sbrt v. P. NaJar: Did he analyse 
it or did he get it analysed? 

Shrl Barish Chandra Mathur: So 
every hearth and home is being cheat-
ed. This has completely demoralised 
the rural economy. We have com-
pletely displaced the village ghani 
which would have given employment 
to so many people, which would be 
everywhere, in every village, because 
nodoby would take rancid oil as my 
hon. friend apprehends. Everyone 
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wants fresh oil. When he wants it he 
will immediately go to the gOOni 
which is there in every village. 

So hydrogenated oil is the enemy of 
this. It is responsible for driving out 
the village ghanis. It is also doing 
considerable harm to animal husban-
dry. It has been there cheating and 
exploiting every hearth and home. It 
is taken to the villages and mixed 
with things in a hundred and one 
ways. Then it is churned and ghee is 
prepared, producing the flavour. 

Therefore, I very strongly support 
this Bill. We must not only discuss 
this Bill but pass it sO that we may get 
rid of this nuisance. 

As regards colourisation, it is diffi-
cult for a man of my understanding to 
believe that it is not possible to find a 
suitable colour. I wish to convey it 
to the hon. Minister of Food and Agri-
culture that very few in this country 
believe that such a thing cannot be 
found. People look at you with sus-
picion when you say it is not possible. 
Why is it that in this age of scientific 
and technological advance you say that 
you cannot devise a colour for this? 
Even when there is a little talk of 
some colour likely to be devised, you 
find a sort of vicious propaganda let 
loose against colourisation. All the 
time you see in cinemas documentaries 
being shown which are against the 
idea of colourisation. When Govern-
ment have accepted the policy of 
colourisation, it is unfortunate that not 
only in cinemas but even in some gov-
ernment publications we find adver-
tisements supporting these ideas 
against colourisation. 

The other day I went to Mysore and 
had been to the technological labora-
tory there. I was taken round there. 
I make this statement on the floor of 
the House and want an answer from 
the hon. Deputy Minister. I was told 
by the Director and his subordinates 
that they have been able to find a 
colour which could be adopted and it 
was also not an offending of colour. It 
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was a colour which would be accept-
able from the aesthetic point of view 
alBO. I do not know what has hap-
pened to that. We hear no talk of it. 
I do not know where it has been 
silenced. I wish the hon. Minister 
takes serious action. I make this 
statement on the floor of the House. 
When I went there, I was particularly 
interested in this matter. 

Shri A. -M. Thomas: Is it Mysore? 

Sbrl Barish Chandra Mathur: Yes. 
In my presence, they conducted the 
experiment and they said, 'Here is the 
colour. Here we are heating. The 
colour does not disappear on heating. 
Also it is not offensive'. But when I 
asked a question, they said nothing is 
being done at Mysore. Poona has done 
something in this connection. Now 
they are conducting certain tests which 
will take three years. 

Shri V. p. Nayar: What is the 
name of the colour found out there? 

8hr1 Barish CIwIdra Mathlil': I 
do not know the name. 

Sbrl V. P. Nayar: I say th.ia 
because there is a list of the schemes 
on that in answer to a question today. 
I do not ftnd it there. 

Shri Barish Chandra Mathur: I 
put a specific question here. In My-
sore, they told me about this. Still, I 
do not know what has happened. 
There are many who think that a 
-colour could be found. There are cer-
tain people who say that even if you 
put haldi, which we use every day in 
our dietary, the colour will not d~ 
appear. It will have an yellow colour. 
I do not know whether it has been 
tested or not. If we are able to ftnd 
(lUt a colour and apply it, it would be 
something, so that if there are people 
who are bent upon taking it, they will 
know what they are taking. Let them 
have it. 

I feel that even thia colourisatlon a 
alot the ri&ht solution to tb1I problem. 

The right solution is to stop it com-
pletely. What advantage are you 
deriving from this? If vitamins can 
be added in hydrogenated oil, can they 
not be added in some other way? What 
is the necessity for having vitamins 
only through in hydrogenated oil. 
After all, ~  are taking oil and noth-
ing else. If you get fresh oil, is it not 
better? Are you not paying much 
more for this than you pay for fresh 
oil? It is only the poorer section 
"which J(les in for hydrogenated oil 
because that section cannot afton! to 
go in for ghee. Why are you exploit-
ing that section? The poorer section 
which cannot aftord to buy pure ,hee 
goes in for .this and still you raise the 
price. Government are ,ettln, Rs, 5 
crores every year. Because of this, 
are they also not becoming a vested 
interest in this? I say that the poor 
man who is using it and who can much 
better USe the ordinary 011 Ihould be 
permitted to do that. 

It may be said, 'Please do not ban 
vana.spati. We have all the machi-
nery with us'. If that is so, what 
harm is there if it 11 used for lome 
other purpose? Let those people who 
have already made tons of money be 
satisfied with what they have got. 
There is no answer to that. They can-
not demand that we should pay them 
for the machinery. They have ex-
ploited the country and they have lOt 
e\'erything out of that machinery by 
manufacturing it and looting people In 
the real literal sense of the term. 

1. lin. 
Mr. CbairJnaIl: I hope he will stick 
to his promise to take only five 
minutes. 

Sbri Amjad AU: Madam Chairman, 
I was very glad to ftnd my friend ShrJ 
H. C. Mathur, a gentleman from 
Rajasthan supporting the Bill tor the 
prevention of hydrogenation. AA a 
matter of tact, there has alw8YJ been 
a prejudice against men of his State 
that they are the persons who lndul,e 
in thlJ sort of lPuriOUl trade ...•• 
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Shri Barish Chandra Mathur: No, 
no. Do not identify Rajasthan with 
two or three persons: Rajasthan has 
got 150 lakhs of people. 

Shri Amjad Ali: Before I go on to 
the other points I have a question to 
ask the hon. Mover of this Bill. I have 
a slight doubt as to what a particular 
portion in this Bill is about. In his 
reply he may give an answer. I am 
quoting the second proviso in clause :.: 
of this Bill which reads as follows: 

"Provided further that the stock 
of vanaspati existing at the com-
mencement of this Act shall be 
permitted by the Government to 
be exported by the  manufacturers 
at their option on and from the 
commencement of this Act." 

I have considerable difficulty in under-
standing this part of the Bill. I hope 
my hon. friend would make it clear 
when he gives his reply. Unless he 
was thinking in terms of compensa-
tion for expropriation or some such 
thing, he will not have put this clause 
in to the Bill. 

I would also like to know from the 
Government, from my han. friend, the 
Deputy Minister, Mr. A. M. Thomas 
something about this, some clear idea 
about this, because this movement was 
possibly started as early as IndepenC1-
ence itself. In the year 1951, such a 
move was taken in the Provisional 
Parliament and our esteemed frien!! 
Shri Jairamdas Daulatram who ~ 
the Food Minister then, told the House 
that he had appointed a committee to 
go into the question of the colourisa-
tion in order to distinguish the Vanas-
P!lti from pure ghee and also for the 
purpose of checking adulteration of 
ghee but that report has not come to 
liS and we do not know what has 
been done with respect to that. 

The hon. Mover of this Bill bas 
also opined that our scientists and 
our laboratory assistants and also the 
doctors were there but till now we 
bave not been able to know anything 
about the col ourisation. Why should 
not vanaspati or for the matter of that 
Dalda have been given the colour in 

oroer to give a distinguishing mark 
from the ordinary ghee. Ordinary 
ghee, as a matter of fact, costs much 
more. To adulterate it with vanaspati 
would be cheaper but that would not 
give the property of ghee and the 
consumers and customers are cheated 
to that extent. Incidents have been 
cited by Shri Mathur where a person 
like him who possibly has got very 
good sense of business and trade 
could be cheated. . 

Shri V. p. Nayar: Do you suggest 
that he himself adulterated it? 

Shri Amjad All: It may be the 
other way round because Shri Thomas 
was given charge of it and he had 
found it out. You have expressed a 
doubt earlier whether he had examin-
ed it himself or he had it examined 
it by his labo:-atory men. Somehow, 
the fact remains that it was 
adulterated to the extent of 70 per 
cent. So, colourisation was much 
more needed just to see that vanaspaU 
or Dalda is not mixed, and we remain 
always suspicious of purchasing ghee 
unless it is from the custody of my 
hon. friend Shri Krishnappa or Shri 
Thomas, in the milk scheme. We are 
always suspicious of purchasing ghee 
from the bazar. This difficulty could 
be avoided by colourisation. That is 
the thing which is needed, and the 
services of doctors and our scientists 
may be utilised and that will obviate 
the di1ftculty of detecting the spuriOUB 
stuff as against the real ghee. 

The mover of this Bill has elucida-
ted the possible ill-effects of vanaspati. 
I find from the Statement of Objects 
and Reasons that there are four 
reasons for moving this Bill. One of 
them is the injury caused to public 
health. Regarding this aspect, I com-
pletely agree with my predecessor 
that It Is inju:-Ious. I have somehow 
a feeling that Dalda or vanaspati is 
really injurious to health and It is also 
slow poisoning. For a number of 
years, indeed for a century, ever since 
the Britisbers entered Assam-my 

~  Assamese were II\1bjectecl 
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to slow poisoning by opium. Vanaspati 
is another poison which we have now 
introduced into the public health of 
the nation. I wish it goes out sooner. 

Shri V. P. Nayar: Ban smoking 
also because it is nicotine. 

Mr. Chainnan: U the han. Member 
is a supporter of vanaspati, he could 
have given his name for speaking. Let 
him not inter:-upt every speaker. Let 
the hon. Member proceed. 

Shri V. P. Nayar: I have already 
spoken. 

Shri Amjad All: What I want to 
say is that the Government should 
make up its mind once and for all and 
declare clearly what its policy is. 
Today, such a Bill has come. But 15 
years ago also such a Bill had come 
he-e. The time-lag is there and 
attempts have been made to know 
the definite policy of the Government. 
I hope that the Government-the 
Deputy Minister of FOOd and Agricul-
ture-will today declare the policy of 
Government cut-and-dried, so that 
We can know the position and how the 
Government thinks in this matter, and 
we shall be grateful that such a thing 
is not kept pendin,. 

Sbri Kha4llkar: Mr. Chairman, I 
have no doubt that the mover 
of this Bill had a laudable 
object in view. But unfortunately he 
baa not given sufficient thought to 
achieve it. Those who have supported 
the measure are making it a grievance 
that the Indian cattle wealth today 
has deteriorated because of the manu-
facture of vanaspati and that the use 
of vanaspati has spread all over the 
country. I would like to I&y, U I 
said earlier while requesting you for 
an extension of time, that while dis-
euuing this measure, the aspect of 
nutrition should be kept before our 
eyes. Those who have eome forward 
with the plea, "Ban vanaspatl or 
Dalda"-whatever it is--a-e looking 
at the problem from a very particular 
angle, in the aeue that in Rajasthan 

and Gujarat, for example there ia 
good cattle wcuith. India' is unt!ven-
ly developed, or rather, the distribu-
tion of cattle wealth and milk is un-
even in India just as it in the case 
of wealth which is unevenly distri-
buted. Rajasthan, Gujacat, Punjsb, 
Uttar Pradesh, Madhya Pi·adesh and 
Bihar have got good cattle wealth 
and enough milk. It you go to Assam 
-recently I had been there-or to 
the South, there, there is very poor 
yield from cattle, almost negligible. 
So, looking to the modem conditions 
of life, it is extremely ditftcult to pro-
cure an ounce of milk for tea, apart 
from preparing ghee. Therefore, it is 
not a problem between ghee and 
vanaspati. Certainly, jf there is a 
problem of adulteration, it should be 
effectively deaIt with. 

Recently, the Health Minister admit_ 
ted, perhaps to the shame of the admi-
nistration, that unfortunately in this 
country nobody can vouchliafe that 
any food is not adulterated. I am 
quoting almost verbatim from his 
statement. Now, if adulteration haa 
become a paying proposition, I do not 
think the method which you aim at, 
by which you would like to ke('p pure 
ghee purer by banning vanaspati or 
hydrogenated oils, would be possibfe. 
This is a w:-ong approach. What fa 
the poor man's Cood today? With all 
the medical evidence at our disposal. 
there are views which are d(!finitely 
against him. One hon. Member quot-
ed the instance of Denmark. What fa 
the position today in Denmark, which 
is supposed to be a butter-rich coun-
try in the world? 92 Ibs. is the per 
capita consumption of butter per year 
and as against that 41 lb •. of marra-
rine is being ulled. Why? Bee8UM 

butter if! being exported. 'ntey have 
got 8 big export market. 

But there ill another allPecl 81110. 

Looking to the prevailing price of 
ghM', can a poor man at'l'ord to buy 
ghl'e? 'ntO!'le ot us who had expe-
rienee of jail tlfe -remf'mber that there 
ill a ~ l d  that 110 much ouncell of 
oil should hi' ~ ,  tn (>vf'ry t'mIvlct.· 
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'There of course we were robbed of 
our oil and the doctor used to com-
J)lain that our health was suffering. 
That means, a certain fat content in 
our food is essential. That must be 
accepted. Conditions of modern life 
. being what they are, with il'eater 
tUrbanisation and otlier th\niB, we will 
have to put up with all the defeds in 
It. 80 many other articles we consume 
;have some counter-effect. As an 
,expert medical woman in the profes-
sion, you would also bear me out th9t 
:there are so many thingS which we 
,consume which are harmful in some 
'Way or other. 

Mr. Chalrman: You seem to call for 
my expression of opiniOn. I do not 
consider vanaspati Is necessary. I 
.consider it to be harmful. 

Shrl K.hacUlkar: That is all right. 
'That is a medical opinion, but there 
.are medical opinions and medical 
.opinions. There is one opinion by the 
Indian Medical Council, which is sup-
posed to be a very authoritative one. 
This problem was considered long ago 
and some authoritative opinion was 
'expressed collectively. I will come to 
that later. 

But the main question today is, it at 
all we are going to make a rational 
approach to our fOod and nutrition 
problem from the point ot view of 
the poorer people, are we going to 
d ~i  them of this vanaspati and 
replace it by pure oil? Is it possible? 
Some of us are lamenting that ghanis 
are disappearing. They are bound to 
disappear. Another fact was men-
tioned last time by Shri Nayar that 
you cannot preserve oil without get-
ting rancidity. That aspect also must 
be considered. which is very harmful 
to oneself. 

I would plead that thE' cattle wealth 
of this country neE'ds protection. I 
know the prices of Dalda and other 
vanaspatis are going high. The shares 
of Dalda and other vanaspatl-manu-
facturiog concerns are quoted very 

high; they are making great profits. I 
am not giving support to any vested 
interest in the industry. But a proper 
approach must be undertaken by the 
Ministry concerned and they must 
come forward with necessary steps . 
If more ghee is produced and made 
available at cheaper rates, I am cer-
tain that people will prefer ghee to 
vanaspati. But as it is ghee is not 
within the purchasing power of the 
common man. Therefore, people have 
no other choice but to buy some vege-
table oil or some such thing for its 
nutritive value; they are forced to do 
it. 

Mr. Chairman: The hon. Member's 
time is up. 

Shrl Khadllkar: I want to say a 
word about adulteration. Science has 
developed and I am told that deco-
lourisation is equally. possible for 
those who have practised adulteration 
as a profitable business. They cannot 
be prevented by mere colourisation. 
Therefore there should be strict admi_ 
nistrative checks, so far as food 
articles are concerned whether it is 
vanaspati, ghee Or any other food 
article. There must be a strict admi-
nistrative check and those who prac-
tise adulteration must be severely 
punished. That is the only remedy. 
Also. cattle wealth must be protected 
by positive efforts and not by iust 
showing sympathy nor complaining 
that because of vanaspati. our cattle 
wealth is suffering. 

Dr. Samantsinhar (Bhubaneshwar): 
Madam Chairman. I have not been 
able to understand why there has 
been so much opposition to the use of 
vanaspati. Certainly. vanaspati is not 
only used in India but in different 
names it is also used throughout the 
world. In putting forward their 
arguments, I have found that hon. 
Members have only expressed senti-
ments. It has only been said that it 
is a bad thing. 

AD ROD. Member: No, no. 
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Dr. SamantslDhar: I will cite 
medical opinion. Nobody has so far 
.said in what way it produces bad 
effect. Which of the medical associa-
tions in the world have given definite 
()pinion that vanaspati is doing harm 
to the human system? .A3 regards 
medical opinion, I can say that no 
.clear opinion has 'been given. Only 
recently we were told that vanaspati 
produces certain heart diseases. On 
that also, we had some discussion in 
the Health Consultative Committee. 
This is the opinion which they have 
given: 

"Vegetable oils contain certain 
compounds called fatty acids, some 
of which may be saturated while 
others are unsUurated. This dis-
tinction is basedO!i-The" nature ot 
the chemical composition of the 
fatty acids. The propo:-tions of 
saturated and unsaturated fatty 
acids vary in different vegetable 
oils. The nutritive value of any 
given oil is found to depend to a 
great extent on its unsaturated 
fatty acid content. Oils rich in 
saturated fatty acids, like coconut 
oil, ghee, vanaspati, etc., have the 
property of elevating serum cho. 
leseslerol levels, which is one of 
the many factors associated with 
certain blOOd vessel lesions, called 
atherosclerosis. " 

50 it is not only vanaspati, even pure 
,ghee and coconut oil produce these 
heart diseases. Therefore, why do you 
accuse only vanaspati? Even pee 
should be banned it you take into COD-
sideration the heart diseases. 

Secondly, there was opposition to 
this on the ground that ghanies are 
wasted and that industry is going 
down. It was also said that people 
depending on animal husbandry are 
affected and their condition is becom-
ing worse. Mad'am Chairman, you 
know that charkha was in our coun-
try and many cottage industries 
ba3ed on that were there. After the 
establishment C1f the textile factories 
what has happened to those cottqe 
industries? 'U those cottage indus-
tries are to survive, why do you not 

ban these textile factories? May hon. 
friend Shri Mathur said that these 
people have exploited the consumer • 
aDd the Government. Same is the 
case with the textile mill owners. 
They have alSo exploited the con-
sumers. They have also made very 
good profits. So they should also be 
banned if you want the cottage indus-
tries to prosper. 

8hr1 IIarbIh Chandra Mathar: In 
the case of textiles I know what I am 
purchasing. 

Dr. 8am .... nb .. : That !s true. If 
you want to know what you are pur-
chasing in the case of vanaspati there 
must be some colourisation or some 
other method, and not by bannin, it 
completely. 

An Hon. Member: That will take 
ten years. 

ShrI. IIarish Chandra Mathar: That 
will never be found. 

Mr. Cba1nnan.: Please allow the hon. 
Member to proceed. 

Dr. 8amaDtalnbar: Now I come to 
the question of adulteration. What-
ever methOd you may adopt, what-
ever process you may introduce, this 
will continue. That has come into 
our society. Even parents now want 
their children to be ,iven cheap 
foods. So, this is a social evil and 
this actually requires seriouB consi-
deration, and adoption of lome stron. 
measures. So, I am in favour of 
having some colour to distinguish 
vanapasthi from othen. 

To meet the argument of Shri Nayar 
hame have argued that before van .... 
pati, oil was ~ d and its proportion 
being spoiled after long storage was 
there, we are also using some oils for 
preservation of food, But when better 
methods are available, why continue 
the old method? 

Thirdly, it is giving US some 
foreign exchan,e. It also elves the 
Government some revenue. BeJides, 
many people .re employed In the 
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industry. So, I do not think that this 
Bill would be beneficial to the coun-
try. So, I oppose it. 
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Mr. Chairman: There is too much of 
'subduel noise in ,the House. So, 
those hon. Members who wish to con-
verse may kindly go into the Lobby 
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[SHRr MULellA-ND DUDE In the Chair] 

PaDdlt It. C. Sharma (Hapur): Mr. 
Chainnan, Sir, I sympathise with the 
sentiments of the hon. Members, but 
I ftnd it difficult to see whether under 
the presen,t Constitution it Ia permtl-
IibJe to PhI a law to ban the produc-
tion of vegetable ,Me. The simple 
question t. that under the ConlUtution 
the manufacture of on.Jy that commo-
c:lity can be stopped which has proved 
bQariou. to h public health and as 
luch 11 bannfuJ to the public interest. 

Ghee as It is has two elements, 
namely, fat, the ,reasin, arency and 
vitamIns to sUPPOrt. help and maiD-
tain the health tIl. an individual. 80 
~ .. the veptabJe product Is con-
cerned, it has tot the ~ quaUty 
.. wetl as the vitamins ~ for 
buiWinl yP healOl. 
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'It has not got the quality of fats. It 
has not been medically proved inju-
rious to the health and this being 
the case it is not permissible under 
the Constitution to pass a law to pro-
hib't the manufacture of this com-
modity. 

As regards adulteration, you know, 
throughout the ages, woman in this 
country has been abused. It is no 
argument to say that because the 
woman is abused, and in certain 
cases it has adversely affected the 
morale and the life of the people, the 
girl child should be killed as soon as 
she is born. This is a useful com-
modity but because certain unscrupu-
lous merchants resolve to adulteration, 
it is equally no argument to prohibit 
its manufacture. Therefore, Sir, on 
this legal ground I oppose the Bill. 

Dr. M. S. Aney (Nagpur): Sir, I 
rise to support the Bill. I am really 
surprised at the very long speeches 
that have been made on such a almple 
Bill. 

Shri V. P. Nayar: Let us have a 
short speech from you. 

Dr. M. S. Aney: It -should not take 
much time for any inteU:gen: m:m to 
understand it. The Bill, if it taken 
in the spirit in wh:ch it has been 
presented to the House by the hon. 
mover, Shri Jhulan Sinha, is simply 
this. 'It is well known that there is 
a big industry of van1lspati and that 
industry has made practically the 
existence of pure ghee more and more 
scarce. It has become difficu!t to get 
it. Not only that. What it has done 
is that it has almost become inmpos-
aible for a lar,e number of PerIOIUI 
who want to use ghee to get it at all. 
That is a problem. My hon. fr!eD4 
Mr. Mathur has just given an exam-
ple of his own experience. He says 
that a sample was sent to thf' Minis-
ter-I do not lrnow whether it is 
the Minister or the Deputy MinisteJl-
but he sent It to somebody and it 
was foulld out that the sample con-
tained somethin, like 70 per eent f4 

of Hydrogenation of 
Oils Bill 

10082 

some other thing and not pure ghee-
at all. 

The question is this: ghee is one-
of those articles in our food which 
has been considered as the most 
nutritious and healthy from all 
point.> of view for all of us. 
Ghee being the most nutritious 
article in our food, particularly of the 
vegetarian's who do not take any 
other food at all-and a ~id l  

part of India lives on vegetable food 
only-is it not necessary for the Gov-
ernment to see that that particular 
article which has been considered as 
the most indispensable is supplied in 
a pure and unadulterated form? Is it 
not the duty of the Government to 
see that The food that is taken by 
man and for which he goes to the 
market is available there in the pure 
fonn? Does the Government reco,-
nise its duty or not? That is the 
question I want to ask. 'It is no use 
arguing the other points at all. If 
the Government do not think it their 
duty to do so and allow these 
things to pass on, then the people 
may die in large numbers or at least 
suffer in many ways. This is an 
elementary duty which the Govern-
ment must recognise. If it is ad-
mitted that whatever ghee is availa-
ble, most of it is adultered and the 
people are being cheated, deceived 
and defrauded, is it not the duty Cif 
the Government to put a stop to that 
kind of thing? 

Mr. Chairman: Hon. Member should 
conclude now. 

Dr. M. S. ABey: I may be given a 
few minutes more. 

Mr. Chairman: He might have two 
minutes more. 

Dr. M. S. Alley: My point is this 
I wou'd like to explain wbat is the 
sancity attached to this food, name-
ly, ,bee. This Is what Is described 
in the vedas. I would like to reael 
it here. It reads as folloW'!: 

~  ~ ~ ~ I«f 1!'(fI{ If! ,l-
.. m.N .. ~ ~ ~j .. ft:1r-{ ~i  ",fir 
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All the strength and stam'na of the 
beasts is in the ghee; and man wants 
that strength to keep up his body and 
mind all right, and he gets that 
strength from ghee. Therefore, the 
mantra says tha t by all means try 
to }lave at least some quantity of 
ghee in your food; this is also called 
annashuddhi. The orthodox men 
may not eat it. It is said that they 
cannot have their fOOd unless there 
is at least a sprinkling of ghee over 
it. This has been the religious con-
viction that has been going on. That 
is the reason why the pracf ce of the 
consumption of ghee has been kept uP. 
An attempt should be made to make 
it more easily available to the 
people, and not to try to encouraae 
those things by which the existence of 
ghee itself will become a matter of 
history in this country. 

My point is this, that whatever 
elSe Government may be doing. this 
elementary duty of Government to 
protect the food af man, and to make 
it available to him in alI its purity 
is not being done The reason is that 
they have not been able to find a 
proper colour. I think We have got 
eighteen national laboratories in our 
country, and so many scientists and 
chemists are engaged there. Shou!d 
It be beyond the capacity of our 
chemists to find out a suitable colour? 
I have reliably learnt that this ques-
tion has never been referred to the 
scientists in our laboratories. I had 
asked some friends whether it was not 
possible to find out a colour. They 
said that thiB question had never been 
referred to them. That wu what I 
was to'd. Nobody is keen about this 
matter. When there is a discussion, 
some kind of suave reply is given just 
to satisfy those who raise the disctu-
sion. and an attempt is made to hush 
up the whole thing. But the point Is 
this, namely that Government mUlt be 
serious about this matter. I do not 
mind whether this BiJI is passed or 
not, but the Government should 
seriously try to find out a suitable 
colour, ·110 that it would be pouible 
for the people to distinguish between 

pure ghee and vanaspati. I do not 
want to come in the way of those who 
want to use vanaspati, and they can 
have it. but those who want to have 
pure ghec should be saved from the 
adulteration and from the fraud that 
is going on. That is my reason for 
sUI. porting this Bill. 

Mr, Chairman: Is it the desire of 
the House that the time fOr this Bill 
be extended? 

Bon. Members: Yes. 

Shrl A M. Tariq (Jammu and" 
Kashmir): Shri D. C. Sharma also 
wants to speak. 

11ft ~~ ~  ~  m"fr 
m i~~~ ? 

"" "0 ~  mfutr ; ~ ~ ~ . 
1ft ~ ;;(1 « I 

_To ~,, ,  ,~ (wmf\') : ~ 
~,~ ~ ~~~ 

~  ~, tf' ~ (ft-",-~ ~ ~ .rt ~ 
~~~~jl 

Shri V. P. NaJar: The hon. Member 
Dr. Sushila Nayar may speak in 
English. 

Dr. 8uh1la NaJar: As my hon. 
trienda want me to speak in Englilh. 
I shall abide by their wishes, although 
having been here tor about tour yean 
now, they should be able to under-
atand Hindi by this time. 

Slut V. P. NaJar: But there is an-
other difficulty a18o. The bon. Mem-
ber would not be able to Jive the' 
Hindi equivalents or the lCientific 
words. 

Dr. S........ NaJar: I .hall speak 
regarding the medical aspecta of 'he 
question, about which one hon. Mem-
ber .. ked my opinioo. Another hon. 
Member said thM "en ,hee was had.. 
Fats led to V1lrioUl kinds ot cardiac 
c:ondiUons. of arierio-lCelonUc condi-
tiona and he read out cert.a.ln medical' 
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opinions to point out that all those 
·oils which got frozen, such as coconut 
oil, ~ i ghee etc. were all bad 
because they increased the amount of 
collestcrol in the blood, and increase 
in the amount of collestcrol in the 
blood leads to arterio9Celorosis or the 
hardening Of the arteries, with all 
the consequent changes, leading away 
to heart diseases, high blood pressure 
,and stroke which carried our revered 
Home Hinister Shri G. B. Pant, or the 
coronary hard disease which carried 
away our valued colleague Shri 
Feruze Gandhi and some others. 
He concl'des one point which is 
a very valuable point from my 
point of view. That is, that medical 
opinion h3.s agreed and has come to 
the neOn ill' conclusion that those oils 
which gel frozen are bad for the 
health of m~  they lead to early ar-
terio,cclcrosis and they lead to con-
sequent cardiac d;seases which are 
taking a heavy toll of life in our 
coun1ry. It was said that in western 
-countries also they are using hydro-
genated oils much as margarine. 
But do my han. friends realise that 
the problem number one in those 
-countries today is the cardiac disease 
and they are spending closossal sums 
cof money on research as to how to 
overcome these cardiac di!!eases, 
-coronary conditions and so on? 

Everyone knows how in OUr country 
the incidents of coronary diseases has 
been increasing of late. We did not 
hear of sa many people dying all of 
a sudden, as we do these dllYs. We 
haVe been hearing about it for some 
years now especially since the advent 
at these hydrogenated ools in this 
country. 

Now the point was made that even 
-,bee is bad. 'I concede the point 
1hat even ghee can !ead to an increase 
of chlesterol in the blood. But the 
very fact that ghee is not available 
in large quantity, it is not, so easn,. 
ltVailab'e and is 10 very cOltly, pre-
'Vents man from takin, too much of 
it, We are making tHmGapClti more 
~l  avanable so that it is possible 

for people to go and have pUTis and 
kachauris and aU kinds of fried. 
things made in vanaspati, which they 
cannot make in pure ghee because it 
is too costly. 

Therefore, it is most important that 
we find a way of putting an end to 
this excessive consumption of vanas--
patio If vanaspati is bannpd in this 
country, I think we will render the 
grea'e,t service to our countrymen. 

There is one more point I wish to 
make. One han. Member asked here 
a moment ago: 'Do you want to do 
away with fats in the diet? Certa:n-
ly not. We can use oils, and the very 
fact that pure oil cannot be kept for 
a very long time will necessitate the 
local production of oil. In that way, 
fresh oil will be u3ed. Nobody is 
going to USe rancid oil. The pity at 
it is that we 'are converting good oil 
into po:sonous vanaspati and making 
our people consume it. We are 
spending money on making it harm-
ful. Pure oil is cheaper than vana.-
patio We make our poor folks pay 
more for something which is worse 
than pure unadulterated oils, which 
they can haVe and they will have if 
vanaspati was not available. 

'I have just mentioned the effect 
that hydrogenation has on the heart. 
But do the han. Members reglise its 
effect on genet'cs that this vanaspati 
is likely to produce? 'Rat' eXperi-
ments and certain other experimentl 
have been carried out to show the 
changes that are produced in the 
,ene:>, as a result of the use of hydro-
,enated oils. None of the han. Mem-
bers will be there to see the day 
when our descendants, the generations 
to come, will be paying for what we 
are doing today. 

The central theme today in medical 
research is the effecb of genetics. 
Some hon. Members might have seen 
an artic'e two days a,o in the lay 
Press about the importance of gene-
ties. It is bein, said that cancer Is 
traced to pnetics and l ~ 
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have their origin in genetics and so 
on. Research is still going on in 
genetics. It is one of the most im-
portant fields of research, namely the 
effects upon genetics of the nuclear 
tests on the one hand and of vanaspati 
on the other. What havoc hydroge-
nated oils and vanaspati are playing 
with the generations to come. none of 
us is ~  to say today. Sir, the 
vested interests are very powerful and 
with theIr money are able. I am 
~  to say--even to purchase some 
01 the scientists today. So, it is 
necessary that the Government puts 
1m effective check on these vested in-
terests in the interest of the coul1try 
and saves the nation from the evil 
effects of vanaspati. 

Sbri V. P. Nayar: She happens to 
be a medical expert. What is her 
opinion about the animal fat? As a 
medical f'xpert, does she approve of 
the largp-.>cale consumption of animal 
fat? 

Dr. Sushila Nayar: I have told you 
the proportion of the saturated and 
unsaturated fatty acids so far as the 
medical science is aware of it. But 
what are we doing? We are incre83-
ing the amount of this harmful com-
ponents through the process of hydro-
genation. 

Shrl V. P. Nayar: That answers 
eV('rythings except my question. 

l\lr. Chairman: Very well. The 
hon. Minister. 

Sbrl A. M. Thomas: We have bad a 
goed debate On this Bill and I am clad 
that the discussion has cut across party 
lines and poli':ies too. The sUbject-
matter of the discussion is not one of 
the first impression. as far as this 
Parliament is concerned. It has come 
up, in some form or the other, in every 
session of Parliament, either in the 
form of questions or in the form of 
Bills or in the form of Resolutiona, 
(·ithN in this House or in the other 

~  

Sbri Amjad All: Since 1951. 

l081Ai) LSD-9: 

Shri A. M. Thomas: The arguments 

advanced either for prohibition :)f 

hydrogenated vegetable oil or for com. 

pulsory colorisation of vanaspati have 

been more Or less the same as on the 

previous occasions. So, there is natu-

rally bound to be much of repetition 

of the various aspects presented by the 

Government to justify its approach as 

also its stand which it wants to take 

on a measure of this kind. 

Before proceeding further, I am 
very anxious to dispel any impression 
that may be gaining ground that the 
Government is not quite responsible or 
appreciative of the' views ~ d or 
the feelings voiced on the floor of this 
House. I l'arnestly plead, with hon. 
Memb(·rs. Dr. Sushila Nayar and 
others who have expressed Vt'ry stron, 
fl'elings on a Bill of this kind and 
advocated the prohibition of hydro-
genated oil, to consider this matter 
without any prejudice or pre-conceiv-
l'd notion, such as that the ghee my 
han. fr:end, Shri Mathur, produced 
contained 70 per cent. vuna.tp(lti or 
only 30 pel' cent. of ghee .... (Interrup-
tions.) 

Shrl Harlsh Chandra Mathur: At 

least you verified the fact. 

Shrl A. M. Tboma: I want a di ~ 
passionate consideration of the whole 
question. I want the House to have an 
objective approach, the whole ques· 
lion of v4na&pati or hydro,enated oU 
must fall or stand on its merlt8 al I 

cook'nl medium and on that basis we 
shall examine this hydro,enated oil, 
vanaspati or dalda. or by whatever 
name it is called. ~ hon. Member 
wants by this Bill absolute prohibition 
of hydrogenated vecetable oil. What 
does that mean-bannin, of i~ 

Apart from the other asPl'Cts. to which 
1 will come later. apart from the pur-
pose which it ~  as a fat as i ~ 

OUt by Shri V. P. Nayar, what would 
it mean-that is the bannin, of manu-
facture of hydrolenated oll? Weare 
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now producing about 3: 4 lakh tons of 
hydrogenated oil valued at Rs. 92' 65 
crores. We ge-t an excise duty on this 
to the extent of Rs. 6' 8 crores. The 
foreign exchange earned on the export 
of vanaspati comes to about a crore of 
rupees. The capital invested on this 
i d ~  comes to about Rs. 12-15 
crores and the labour employed about 
10,000 persons. So, this is the position 
of the industry. Therefore the ban-
ning of this industry would' mean the 
banning of all these activities which 
we find in this industry. This industry 
has grown from very small begin-
nings, and it has reached the stagp of 
growth which we find today and in 
which we fmd ourselves in today. 
Whatever it be, whatever be the eo:;t. 
if it is established that it is not c ,,\1-
ducive to the national economy of thC' 
country or to the health of human 
beings, then the Government woul:l 
haVe absolutely no hesitation in adopt-
ing a measure of this kind, 

want to disabuse any impression 
that the Government is subject to any 
influence of the maRufacturing COIl-

cerns. 1 am sorry that the hon, Mem-
ber, Shri Harish Chandra Mathur--a 
Member with the standillg of Sh;-i 
Harish Chandra Mathur-has leveIJed 
a charge that we are subject to the 
influence of the manufacturing con-
cern,;, He has not even spared l ~ 

scientists and the technicians of th s 
country. I am very sorry for this line 
of approach by Shri Harish Chandra 
Mathur, a perSOn who really is quit<! 
well-informed and who i ~ 

very usefully to the discussions and 
debates in this House, 

My hon. friend must know that the 
tradit'on of this Government has 
never been to yield to the pressure of 
~ d interests if that is Injurious to 
the interests of this country. It has 
n('ver ~  the tradition of this coun-
try. Take, for example prohibitiun. 
Havt' we yielded to expediency rather 
than to principle? In any step that 
this Oovernmen' have taken after 
Indl'pendence, it had never yielded to 
the J)l'eSlure of vested interests or any-

thing like that. So, I want to disabuse 
from the minds of hon. Membt'rs any 
impression that we are yieldine to the 
pressure of vested interests. (Inter-
ruption) . 

The first question that has been dealt 
with by my hon. friend, Shri Jhulan 
Sinha is about the effect of the con-
sumption of vanaspati on the health of 
the people. That point has been re-
ferred to by almost all han. Membe!,E 
and lastly by my hon. friend Dr. 
Sushila Nayar. In spite of ~ fact 
that Dr. Sushila Nayar is an eminpnt 
personality in the medical field, I dm 
sorry that she has not been rather 
up-la-date in the knowledge that we 
have got On this subject. (Interrup-
tion). Th(' question that has been ~

ferred to by my han. friend, Dr. 
Sushila Nayar was in respect of gene-
tics, fertility and such other ~ ,  

She said that some doubts were ex-
pressed ab u: these aspects. I ':011-
cede that. There were certain doubb 
because of the prematurc publication ~ l 

1947 of the result, of certain research:,!' 
l'onduclPd at the Indi:lI1 Veterinar\' 
Research InstItute Izatnagar. ~  
subsequently. thl' findings of tht: 
Izatnagar Ill,;tilute were put to ~  

and detailed researches were arranged 
in the Indian Veterinary Research In-
stitute it,;elf, and then at the Nutri-
tional Research Laboratories, CoonoN, 
the Indian Dairy Research ;nstitute, 
Bangalore, the Indian Institute of 
Science, BangaIJre, and the University 
College or Science and Technology, 
Calcutta. Ali these researches which 
included feeding experiments w:th poor 
rice-diets carried oul on rats as well as 
On human subjects at different centres 
ot research, have shown that vIJnas-
pati ot melting point 37°C hal no dele-
terious effect as compared with raw 
and refined groundnut oil. That. is thEe 
finding. As regards the m ~  

nu!ritive value, the exper:menls indi-
cated that vaft4lP(tti ot S7°C was as 
good as raw groundnut oil or rt>ftned 
groundnut oil. 

t may also bring to the notice' of thl' 
House that we have now by legisla-
tion en,olned on the manufacturl'J'S te 
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add a minimum of 5 per cent. or 
sesame oil to be added to the product 
to serve a two-told purpose. Firstly, 
it helps to ensure the presence of 
essential fatty acids in the product at 
a level comparable to that in ghee. 
Secondly, it serves as a laten, c')lour-
ising agent for vanaspati, by nleans ()f 
which the presence of l)ana8pati h 
ghee even at a 10 pc!' cent. level could 
be readily detcct·"j by a simple chemi· 
(',:l le;;t known as the Baudouin test. 
If my hon. [nt'od wallts it, can have 
that mechallism installcJ even m hit; 
hous,,, so that he ca'l find OL't whe-
ther by the adoption (f :!l'.' Baudou ill 
test. then' has been adultpratioll o! 
ghee by ranaspa.li or not. 

In order to further enrich t'w nutrl' 
tive value--this aspect, : rim glad, has 
been ~ d to by Shri V. P Naj'ar-
l'anaspati is also bf'ing corr:pu!sorily 
fortilled with vitamin A 10 thl' leV( I 
of 700 International Units per ouncl' 
which is the vitamin A e nten! of l ~  

cow's ghef'. 

That vanaspati is a wholf'somc cook-
ing fat comparable to gltee in nutri-
tive value was confirmed l>y the Indian 
Council of Medical Resea!'c!] .n a 
statement which was placC'd on tbe 
Table of the Lok Sabha on 11 ~ Decem-
ber ]959 by the Minister of Health. 
As 'a result of di ~ and rc-
searches made by technical experts, 
we have been able to) find that so far 
as nutritiVe value is concemtd, there 
was practically no difference ~ .... ee:l 
vanaspati as currently m1nufacturerl 
and ghee. That is the position. 

Doubts haVe also bee,) r3ised with 
regard to the effect of consumption 01 
vanupati on heart disease. In that 
matter also, medical researches hav. 
been conducted. Since I h3ve not got 
time, I do not want to rp1c:! aU the 
medical opinions. As a rel'u't of ~  

researches, there is one flmlin, to tt-e 
effect that if there is any deff'Ct in Ihf' 
matter at cholesteral content by the 
consumption of vaMl'pClti, it i! eqllally 
shared by other catqor\es o! c:ooldng 
media li~ butter, gMt!, an-i CCCODU' 
oil The experiments are ·t;1l conti-

nuing and the Ministry of Health an' 
not yet in a position to arriVe at a 
final conclusion regarding ~ e1lect:.; 
of hydrogenated oils 0'1 1he consu-
mers. 

t will be clear from lone v;;rious 
medical opinisns that I have got Nill. 
m ~-  lack of fme, I am not I c::lriiLg 
thl'm to the HousC'-that .. ;1 ~ cem 
be said is that. excessivl' l ~ mlJli l  

of hydrogenated oils may lrnd :u in-
Crl'ase in blood chol('slcl'lJ. l ~  But 
this drawback is shared Ly hyu: og.;-
nated vegetable oil with oth('1' ('Jm-
monly uspd food fats lik(' buttcI', II/we 
and coconut oil. If fo:' 'llis ) t ~  

alone the produetioll dnd ll~ m ~ lUll 

of hydrogenakd vegelabl!· nilo j~ ,·on .. 
sidered undesirable and ~l Juld b(' 
banned, then w(· would I." inc,JIlsi. •. -
tent if at the samp lime w(' do not ban 
the production and consumption of 
butter ghee and coconut 0:1. One of 
the he'n. Members expressed that viev.-. 
Allhough hydrogenated Velctablc oils 
are being consumed in various coun-
tries includin, the U.S.'\.. where so 
much research on this sut-ject hall ~ 

and is beinl carried out, :10 country 
has banned the production cf tlll'se 
oils. 

In U.S.A. also, they have uutt.orita-
live opinion to the effect that it has not 
been yet established that it ~ d have 
any effect on heart dl l ~  'rne Ff,/)(f 
and Drul Administration or the U.S. 
Government has in a notiflcation, dat,!d 
7th December, 1959 indicated that the 
role of cholesterol in heart and arlery 
diseases has not been est .. blishcd. A 
causal relationship between blood 
cholesterol level. and these diJoAlIl'!1 
haa not been proved. The adviAblh')' 
of makilll extensive changes in the 
nature of the dietary fat intue of the 
people of the U.S.A. has not be'en 
demonstrated. There are lur:hf.'r 
opinlorut of that medical body. which 
I: shan not read. ! do not want to 
take the time of the j ~  0:1 this 
aspect of the matter. 

Shri Jhulan Sinha ll~ I('(jtlin/dely 
asked the question ",hy veICel.aule Clil. 
should be hydroeenated and why peo-
ple Ihould not consume the v .. i,;etllble 
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oils without hydrogenation. That 
has been partly ~ d by some 
Members. The answer to this is two-
f Id: firstly, ghee has all along !ormc:d 
the cooking medium of chO)ce particu-
larly in the north and even in the 
south, though to a relcltivdy lesser 
extent. People who have been used 
to the appearanCe and consiskrcy of 
ghee cannot be expected to take kindly 
to liquid oils. Secondly, although 
liquid oils are generally suitable for 
most cooking purposes, they have lit-
tic use in the preparation of clc,ughs for 
baking bread, biscuit." <Ekes, elc. 
where a highly developed dough ~
ture is involved, and which can be 
secuTl'cl by the incorp:l!'aticm of a plas-
til' or "hard" fat alone; even in the 
prf'paration of the clough for [JlLris, dc., 
"hard" fats are often prderrf-'d. Then 
agan, for the pn'paration of sW('ets, 
"hard" fats are almost in\'ariaLly 
lIsed in preference to liquid oils. 

Apart from ~  utilitarian m~i i

rations th{, hardening process imparts 
two important advantaw!s to "egetable 
oils, viz .. (i) increased stability, i.e .. 
freedom from rancidity for a longer 
period and (ii) improved transpor-
tability without risk of leakage and 
loss of costly oil. I may alid, that 
tht'l'e was a strong agitfltJon anainst 
the use of margar:ne in the Unitc.>d 
States of America sponsored by the 
dairy interests, but it died down in 
~  of time and both shorteninll ~ 

margarine are now belng ~ l  pro-
duced and sold in lha: country. 
Although in certain Em .:ean coun-
tries like Austria, Bt'lgium and Ger-
many latent colourisation of Mar-
garine with sesame oil has been made 
compulsory for enabling detection of 
adu1t('ration of butter-lis Il11S Deen 
dan!' in India in the case of t'nnaspati 
-in U.S.A., even that i ~ not bei,1g 

done. 

n hI"!!, 

S'me hon. friends ~ nrgue"i ~ l  

th£'v waited for ten years afll'[ tht-
~ m  in this ~ .. that as a 

matter of pol'cy it has ~ IHt':lpt(>ci 
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by the Government of India that when 
a suitable colour is found it would be 
adopted for colourisation cf tJanaspati. 
I say it is not a reflection on our 
scientists. Even in advanced countrles 
it has not been found possible. EV'.n 
in countr:es like Austria and Bel.liPUm, 
in the continental countrlCs of Europe, 
they have adopted the very same ,Lings 
that we have adopted, namely, the 
compulsory addition of sesame 011. 
Therefore, if it was possible for them 
to find a suitable colour no :/. u not 
think it would have been adopted ill 
those countries? 

Sir. we an' making very sincere 
efforts in this matter. My hon. friend, 
Shri Mathur has referred to his ex-
perience at the Mysore Research ~

slitu:e. With regard to that, I want 
to just make a mention. In fact, it is 
not a pleasant duty for me to l~ 

uft('n and say before this House that 
although in principle it has bec-n ac-
cep:£'d it has not been possible to find 
a suitable colour. But I ~ l  urge 
that the bona fides of the;uvernmpnt 
should not be questioned ill this mat-
t£'r. As I do not questio!l the !lo)',a 
fides of the mover, the bona tiele:: of 
the Government should not be QU';,--
tioned. Very serious steps wer ~ taken, 
but We have not been satisfierl with ~ 

results achieved. We hav':? even f"rm-
ed a technical committee of th" leJd-
ing scientists in this <:oulltrv. 

The work so far carr'ed out Pldicat.."s 
that the choice is limite.! to 10.11' 

colours. My hon. friend Shl'i Mathur 
has referred to on£' of them.. The four 
colours are: rat:mjot r :ot dye, alcoh'JI 
extract of turmeric. coppe,' cn1o)'ol,I'lY1I 
and a syntht·:ic yellow colour J l ~d 

from 4, 4' dihydroxy 2, 6, 2' 6', terra 
tert-butyl diphenyl methane. I do not 
want to refer to all , ~ four c l ~  

Twill only reft'r to the colour wh ;;·h 
~  ~ to my han. frit·nt!. Shri 
Mathur. by Dr. Subrahm'lllya 1 n( ~  

Mysore Ins'itute-the alc,)lloli: ex-
tract of turmeric. 

The use of th's coleur had been pro-
proposed by Dr. ~ m  the 
Dirl'Ctor of the CFTRI. Mysorc ~ 
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Committee's attention \Va.;; lrawn to 
the fact that the use of tunneric as a 
colouring material for vallaspatl is 
beset with a serious draw-b .. ck in that 
vanaspati colourised with turmeric, 
especially in the dilution at which it 
might be used to adulterate ghee, 
would have a colour very similar to 
that of cow's ghec. In view of this, 
there is a risk that colourisation of 
vanaspati with turmeric may actual-
ly help to promote adulteration of 
ghee with vanaspati rather than pre-
vent it, and thus defeat the purpose 
for which the measure is to be in-
troduced. The Committee about 
which I mentioned a little time ago 
was conscious of these difficulties, and 
in this connection Dr. Subrahmanytln 
informed the Committee that some 
attempts were being made at his In-
stitute to modify the colour of tur-
meric with calcium. The Committee 
decided to await the results of these 
experiments. It was also decided 
that confirmatory tests in regard to 
the extent to which this colour satis-
fied the other specifications prescribed 
for the purpose should also be car-
ried out at the Central Drug Research 
Institute, Lucknow, Indian Veterinary 
Research Institute, Izatnagar and the 
Forest Research Institute and Col-
leges, Dehra Dun. I do not want to 
mention the other colours. I have re-
ferred to this because this was speci-
fically referred to by my hon. friend, 
Shri Mathur. 

I want to deal with one more point 
before I conclude, because some atten-
tion was given to that point In thiJ 
House. Shri Jhulan Sinha has asked 
in his speech: after all, why do you 
add to the cost when ve,etable oils 
are available in sufficient quantities? 
On one ton of vanaspati on, you have 
to pay about Rs. 600 more per ton. 
He was asking whether it is desirable. 
We may just go through the break-up 
of this RI. 600. You will find that 
the cost of tin containers will come to 
Rs. 140. 

SbJ1 V. P. Na,.ar: That 18 too mueb. 

8bJ1 A. M ......... : Central ucla 
duties will come to Ra. 200. 

Shri V. P. Nayar: That is good. 

Shri A. M. Thomas: Then you have 
to add handling charges, processing 
charges, sales tnx and all that. Then 
it will come to more than Rs. 600. 

I may also say that the average 
price of vanaspnti prevailing at 
Bombay during 1960 was Rs. 2,492 per 
metric ton and that of raw groundnut 
oil"Rs. 1,859 per metric ton. A di l ~  

of Rs. 633 per metric ton between the 
two, which is very close to the cal-
culated cost of production plus Rs. 627 
per metric ton. It is essentially a 
matter of consumer preference bet-
wt'en the raw olis and vanaspati and 
if the cOllSumer goes in for the finished 
product in an increasing measure, in 
spite of its high price, he evidently 
feels that the high cost involved is 
commensurate with the advantage 
that is obtained thereby. 

I want to deal with one more ques-
tion before I conclude, and that is the 
production of vanaspati vis·a-t,is d'liry 
industry. It is a very important 
point and I shall be failing in my duty 
it I do not refer to that aspect of the 
question. In a matter like this, we 
have to be sure of certain facts. The 
total quantity of edible il~ and fats 
available in the country is j ~  suffi-
cient to provide a per capita consump-
tion of I oz, per head per day of fat, 
as against the minimum normal re-
quirement of two ounces per h('ad 
according to experts. There, is there-
fore, plenty of scope for both vanas-
pati and ghee along with edible vege-
table oils to flourish side by side and 
to expand and develop without im-
pinging on one another's interests. 
Vanaspati tills the demand for a 
"hard" fat, particularly among the 
middle classes, who are unable to 
afford the high price of ghee; It usual-
ly costs between halt and one-third 
as much 8R ,hee, the current rat('s 
being about HR. 3.30 and Rs. 7.00 per 
kg. respectively. So, when the ghee 
costs Rs. 7 vanaspatl costs only 
Rs. 3'30. 

I may allo say that the supply of 
«hee I. comparatively inelasUc. a. wlIl 
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be observed from the figures of the 
production of milk and ghee during 
the past 16 years, based on the quin-
qUennial Livestock Census carried out 
in 1940, 1945, 1951 and 1956. I do not 
want to give the figures in detail, but 
you will find that during the past 16 
years the production of milk has in-
creased by about 15 per cent. whereas 
the production of ghee has been more 
or less stationery. 

As I have already stated, the average 
per capita consumption is only half an 
ounce whereas the minimum require-
ment is two ounces. So, there is need 
for a substitute hard fat like vanas-
pati to meet the constant and ever-
widening gap between demand and 
supply of ghee will, therefore, be 
readily appreciated. 

Another aspect which was referred 
to by Shri Khadilkar, which is very 
important, is that the consumption of 
vanaspati will release more milk for 
din'ct consumption. You will find from 
the 1956 figures-they are the only 
figures available; we will get the 1961 
figures later-that th!" total produc-
tion of milk comes to 197 lakhs tonn('s. 
The portion that is converted into ghee 
comes to 78.4 lakhs tonnO's. and the 
percentage converted to ghee comes 
to 39.8. So, 78 and odd lakh tonnes 
go for ghee for which the percentage 
comes to 39.8 and the rest goes for 
din'ct consumption. 

We know very well the ridiculously 
small intake that we have of milk. 
Is it advisable to reduCe that intake 
much further and then increaSe the 
production of ,hee? Consider it from 
the nutritive and from the availability 
01 fat aspects. Considel'inl all these 
aspects, we find that it will be cer-
tainly more beneficial to the country 
or to the people at large if more milk 
Lo; ~ d rather than convert milk into 
ghee. So, from that aspect also I 
want this question to be studied in a 
dispassionate manner. Then We mould 
('orne to a conclusion. The sCanty re-
!lOUl"Ces that We have got in this coun-

Oil.aBm 

try ru.le to be preserved. If there is 
a case, it is only for increased con-
sumption of milk. 

It is true that there is this evil of 
adulteration. I am happy that my 
han. friend has drawn my attention to 
the sample that he has taken. It is 
true. But I may just mention in two 
minutes my own personal experience 
when I was in the college hosteL By 
the side of it there was a house in 
which ghee was being produced on a 
large scale. I just wanted. to know 
how it was being produced.. Here 
at least there was 30 per cent. ghee, 
but I found that in the other case it 
was 99.5 per cent. animal fat. Only 
with a sprinkling of ghee some c0co-
nut oil was being added to it. So 
even in the absence of Vanaspati the 
adulteration process will continue. 
You will find that the banning of the 
manufacture of Vanaspati will never 
solve this problem. People will re-
sort to other methods. The adulter-
ation problems is a very, very serious 
problem and, as I told yOU, the remedy 
is nOt in banning Vanaspati but in 
tightening up the anti-adulteration 
measures both by the Central and 
Stah' Governments. That is the only 
way to deal with it. 

It was reported in the press that 
my hon. friend. the Minister of Health. 
mentioned in Hyderabad in that con-
ferenCe that a person purchased poison 
t,p commit suicide but because it was 
adulterated it had absolutely no effect 
On that man. There is absolutely no 
article which is not being adulterated. 

Shri Barish Chandra Mathur: It is a 
sad commentary on the Government. 

Shri A. M. Thomas: I only say that 
that the problem is really baming and 
so the remedy is not banning it but 
ti.c\tening up the anti-adulteration 
measures in the country. I know that 
Vanaspati is being used as a common 
adulterant for ghee. That is why we 
want its colourisation If and when 
a suitable colOur is found. 
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8bri Barisb Chandra Mathur: Does 
the hon. Minister think ,that animal 
fat will be available in every hearth 
and home in every village as Vanas-
pati is available. 

Shri A. M. Thomas: I do not want 
to mention the particular part of the 
country which I visited recently. I 
find that what is caBed kasturi is 
used for Ayurvedic preparations in 
Kerala. I was told that 60 per cent. 
of the Kasturi that is being purchased 
is found to be adulterated. How can 
the Ayurvedic medicine have the same 
potency which the old people have 
prescribed? The general standard of 
our morals has to increase. Also, for 
the better administration of these 
laws the State Governments have to 
take the necessary steps. 

I find the recommt'ndations mad(' 
by the Seminar to which I referred 
and which was addressed by Shri 
Karmarkar as wdl as the recommend-
ations made by the Central Couru:-il of 
Health are now reported to be under 
the examination ~ the Ministry of 
Health. Thp decisions taken thereon 
would, it is hoped, make a marked im-
provemen t with regard to the pro-
blem of prevention of adulteration of 
all foodstuffs including Vanaspati. 

I will conclude with just one quotat-
ion. This is from the report on the 
Marketing of GhPe and other Milk 
Products in India published by the 
Directorate of Marketing and In-
spection in ID57. It reads: 

"The main adulterants used are 
(i) vanaspati (ii) refined veget-
able oils and (iii) tallow. charbee 
and other animal fats. Before 
World War II, unrefined veget-
able oils and tallow were used in 
larger quantities than vanaspati. 
The use of tallow is at present 
negligible. White oil and other 
mineral oils are al!!O reported to 
be used as adulterants with «hee. 
butter and cream .... As adultera. 
tion of vanaspati is easJy detec-
able by Baudouin Test. the mer-
chants usually adulerate ghee with 
rt"fIned veretab4-oils other than 

sesame oil. In sOilne cases the 
adulteration is done both with 
vanaspati and refined vegetable 
oil, the vegetable oils being used 
to diluate the vanaspati to an 
extent that it is not detected 
through the performance ot 
Baudouin Test." 

So, the banning of vanaspati is no 
solution to the problem. 

I want the House to consider this 
question dispassionately. The Central 
Government is not against the spirit 
ot this Bill which hal been brought 
forward by my hon. friend Shrl 
Jhulan Sinha. and We are even now 
pursuing our at.tempt to ftnd out a 
suitable colour Jwt to minJml8e the 
evil of adul,teration. 

I oppose thL" Bill. and I believe the 
hon. Member will penuade h1mael1 
to withdraw this Bill. 

Shri Jhulan Sinha (Siwan): I can 
hardly improve upon the arguments 
advanced by those who have supported 
this Bill. The arguments advanced on 
this side Of the House in support of 
this Bill have practically answered all 
the objections raised by the opponents 
as weI!. So, I need not deal with that 
matter. 

I had a hope that Government would 
have bPen' influenced by the weight of 
opinion expressed in this House as 
well as all the quotations from 
Gandhiji, Vinobaji and eminent 
doctors, Which I had glvPll the other 
day. But the arguments advanced by 
my hon. friend the Deputy Minilrter 
have left me cold and unconvin('f'(\. 
When he was reading from the long 
brief that he was holding in hili hand. 
I had an impression in my mlnd-J 
do not know whether that would be 
correct Or not--tbat he WBI! reading 
from a book that I have with m(' ~ lll  
entitled 'The case for Vanatlpatl', n 
book produced by the vanupeU manu-
facturers' .IIIOdaUon. I WIll all along 
under thill lmprelBlon. 

Shrt A. M . .,......: I read al80 :rour 
book which t. with me. 
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Shri Jhulan Sinha: But he never 
referred to that book. He never re-
ferred to the quotations from the 
eminent leaders of public opinion in 
this country and the resolutions of the 
organisation to which We on this side 
of the HoUSe belong. I had a hope 
that those things would be referred 
to and answered in proper detail. 

However, you know the difficulties 
that a Member on this side of the 
House has in dealing with matters, 
especially when they are opposed by 
Cklvemment. But the way in which 
the question has been tackled by Gov-
ernment leaves me no option. They 
are as unconvinced by my arguments 
as J am by theirs. So, in the demo-
cratic set-up in which we are living ... 

Shri Narasimhan (Krishnagiri): We 
agree to differ. 

Shri Jhulan Sinha: Yes, we agree to 
differ. So, the decision has only to 
be reached by the people and by the 
hon. Members constituting this House. 
I would, therefore, very humbly sub-
mit that the matter may be decided 
by the vote -of the House. 

Mr. Chairman: The question is: 

"That the Bill to provide for 
prevention of hydrogenation of 
oils in India and for matters con-
nected therewith be taken into 
consideration." 

Those in favour may kindly say 
'Aye'. ':-..;l 

Some Bon. Members: 'Aye'. 

Mr. Ohairman: Those against may 
say 'No'. 

Some Bon. Members: 'No'. 

Mr. Chairman: The 'Noes' have it ... 

Sb.ri Amjad AU: The 'Ayes' have it. 

Mr. Chairman: It hon. Members 
ehR llpllge the result and they want a 

division, they may do it in the proper 
way. 

Shri Amjad Ali: Yes, we want a 
division. 

Mr. Chairman: In that case, the 
votes will be taken on Monday. 

Shri M. B. Thakore (Patan): Why 
not today? 

Mr. Chairman: It is now past 5 
P.M. It is about 5.17 P.M. now: So, 
votes cannot be taken today. They 
will be taken on Monday 

Shri A. M. Thomas: I do not know 
whether the hon. Mover is pressing for 
a division. 

Shri V. P. Nayar: The Mover him-
self has pressed for it. 

Shri A. M. Thomas: I do not know 
whether he is pressing for a division. 

Shri V. P. Nayar: He does not obey 
the party whip; he is pressing for a 
division. 

Shri A. M. Thomas: He only wanted 
it to be put to vote. I do not think he 
pressed for a division 

Shri Kbushwaqt Rai: He wants a 
division. 

Shri Jhulan Sinha: Yes, I want a 
division. 

Shri V. P. Nayar: It is very legiti-
mate. 

Shri Bane (Buldana): Division can 
only take place on the next Private 
Members' Bills day. 

Mr. Chairman: I am sorry. The 
division will take plaCe on the next 
Private Members' Bills day. 




